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Present : H:n'mle Nr. D, Purkgysstha, Judicial Member

Ram Chandra Majhi

Seuth Eastern Railway

Fer the Applicant : Mr. S.N, Mitra, Advecate

“Fer thévae5pondents: Mr. F, Chatterjee,'Adv.cate

Heasrd en i 21-7-99 Date of Judgement : 21-7-99

ORDER

Heard Ldi Advecste Nr, Mitra on behslf of the applicant
whe filed this‘MA bearing Ne.380 ef 1999 fer correctien of the
judgemént dated 27;5;997ﬂ@t of mis-conceptisn of fact that in the
srder of'dismissal of the eriginal application'bearing Ne.624 of 1997
by the S§id judgemﬁnt there may be seme coenfusien in respect of

granting paét service te the applicasnt as claimed in the applicatien.

2, Ld. Advacate Mr. Chatterjee en behalf ef the respsndents
ubmits that there need net be angﬁcoggection of the judgement as
prayed fcr‘Since the applicant had alregdy been granted benefit ef

past service when the applicant was under the Oriésa Gevermment .
Revised pensien and DCRG meney alss have heen paid te the applicant

on the basis ef the revisicn eof pensien.

3., “In view ef the a feresaid circumstances, I find ne justifica-

tien.te cerrect the judgement since applicant has filed this MA appli-

;:p P

ijmrx_

applicatien is rejected,
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